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[Sketi Bincsh Chandra Geswarei]

fore, 1 feel, Sir, that at tais stage, invtead
of ;wn_ali any opinion on this, Mr. Naik
may withdraw his obyection to the intro-
duction, We will discuss this peintat
the time of consideration of the Bill.

SHRI B. V. NAIK : I completely dis-
agree, I have not raised it as a frivolous
point. I wouldq have done the same thing,
if the Bill had been brought {orward from
this side. You have %aid that the Members
of the House should be the guardians.
They should be able to protect the rights.
But, here js a case, where it amounts
to a ¢lear breach of the Constitutional
provisions. The hon. Member has said
that T am trying 1o protect the property
rights. No. I am saying, this 14 backdoor
nationalisation in which rights of certain
persons are tricd to be abrideed. ‘This
is  brackdoor nationalisation without
authority.

(Interruption)

MR. DEPUTY-SPEAKER : What

are the membersexcited about ?

SHRI DINESH CHANDRA GO-
SWAMI * I am not raising a frivolous
point. My pont is that if the House is
to give 1ts verdict, 1t should be after due
consideration

MR. DEPUTY-SPEAKER : This 1s
only the introduction stage .
The question 15 -

““That lcave be granted to intioduce a
Bill to provide for the creation of
trust corporations and for matters
connected therewith”.

The moton was adopied
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MR. DEPUTY-SPEAKER : ‘Tn
question is 3
““That leave be granted to introduce

& Bill further to amend the Canst;
tution of India”,

The motion was adepied
stagfemd : & fewdmwearg 1)

NOMENCLATURE OF THE EDUCA-
TIONAL INSTITUTION BILLe

SHRI RAJDEO SINGH (Jaunpur) :
beg to move for leave to introduce a Bill
to achieve the object of national integra-
tion and ingtil the sense of natiohalism by
prohibiting Educational Institutions from
bearing any name or title after a caste,
community or religion in the country.

MR. DEPUTY-SPEAKER : The ques-
tion is @

“That leave be granted to introduce
a Bill to achieve the object of national
intcgration and 1nsti] the sense ol
nationalism by prohibiting Eduta-
tional Institytions from bearing anv
name or utle aflcr a caste, commu-
nity or religion tn the country™.

The motion was adopted.

SHRI RAJDEO SINGH : I introduct
the Bil',
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SHRI SEZHIYAN (Kumbakonan)
I beg ta move for leave to introduce & Bl
further to amend the Constitution of
India.

MR. DEPUTY-SPEAKER : The
question 18 :
“That leave be granted to introduct

a Bill further to amend the Consti-
tution of Indwa”.

The motion was adopled.

SHRI SEZHIYAN : 1 introduce th
Bill.

recommen-

i _1“!:1-1:-10(1_!—.1&;“ \;it . the
dation of the President.
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